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Fit. Lt. Sikka of the LAF.

*447. Bhrimati Maimoona Saltan:
Will the Minister of Defence be plens-
ed to state:

(a) whether it is a fact that Fit. Lt.
Sikka of the LAF. has been returned
to India by ihe Pakistan Government;

(b) whether it is also u fact that
Flt. Lt, Sikka was stated by the
Pakistan Government as a ‘Stretcher
case’;

{c) whether Government have pro-
tested to the Pakistan Guvernment for
denying means to Tnda to get infor-
mation about Flt, Lt Sikka's illneas
at an earlier stage; and

(d) if so, the reaction of the Paki-
stan Government thereta?

The Minister of Defence (Shri ¥. B.
Chavan': (1) Yes, Sir

({b) The officer was repairialed as a
‘Stretecher Casc”,

(c) Nep, Sir,

(1) Dozs not arise.

Extcrnal Puoblicity

Cehri PG Rornoah:
j Shri Raghunath Singh:
-
M. < G Raeri:
| Shrimali Maimoona Sultan:
Wil) the Miniticr of External Affalrs
be pleased to state:

(a) whether it 7s a fuct thet after
his recent visit abroad, the Minister

of Communication; gave a poor ac-
count of the External Publicity ar-
rangements of Indin; and

(b) if so, Government's reaction

thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Mingh): (a) Minister of Coemmunica-
tions ig reported to have said that
“Indian publicily abroai is weak”,

(b) The guestion of improvirg our
external publicity is kept constantly
under review and necessary sleps are
taken wherever possible.

»
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Vie'ation of Industrial Truoce
Resolution

1525. Shri A, K. Gopalan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether Government have re-
ceived any represen a'ion that the
Kannan Devan Company, Munnar
(Kerala) has violated the Industal
Truce Resolution: ang

{b) if so, the sieps taken by Gov-
ernment in tais rogard?

Tie Minis'er of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
The Central Governunent  Loe nat
received any reprefeatation. The
Government of Kerala however, pe-
seiveyd o complaing that the Cempany
was roluctant {o reitle  disputes by
voluntary arbitrat on 8s envisaged in
e Industrial Truce Hesoluticn.

(h) The matter i being contider-
2 by the State Imnlementation and
Evaluation Committce and the Plan-
tat.nn Labour Committoes,

Wagrs of ltubber, Tea and Coffes
Plantation labourers in Kerala

1526. Shri A. K. Gopalan: Will the
Min ster of Labour ang Employment
be pleass? ty state:

(a) whether it is a fari that  the
minimum wages of ths Rubber, Tea
and Coffce Plantalicn abourers have
not b2 revised in Kerala since 1852;
and

(b) it so, the reasons therefory

The Minister of Labhour and Em-
ployment (Shri D. Sanjivayya): (a)
Minimum rates of wages fcr Tea and
Rubber Plantation workers in Kernla
have been revised with eifoct from
1st March, 1865. The questicn of re-
vising the m nimum rales of wages
for Coffee Plantation workery is under
the consideration of the Meruls Gov-
ernment,

(b) Does not arise.





